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07.08.02 

Learned Counsel for the 
Applicant is present,hrj 
$,.B.Jena,Ld.A3C has already 
filed memo of appeara1ce for 
all the Respondents and toda 
files one M.A. praying therei 
04 weeks time to file countei 
Heard. Time granted till 
2i.00.02 for counter. 

.diposed of 
ccoi:dinglv  

21.08. 200 2. 

Mr. 	1 eaCfl ed ASO apeaifI 

for the ReSP0fldtS seeks four weeks time 

to file a reply to the MA NO. 710/2002. fiue 

by the Ap)licant.ca1l this mater c 

10.10.2002. 

em r 	c ai.) 

UbjCt 

maintainability, this Original 

had been registered and a rnimber was ':Ii: 

for statistical purpose 

By filing a cou  

Respondents have pointed out that f 

University of Roorke/I.I.T,Roork' 

been notified to be amenable to t 

adjudicatory juridict 

AciministrT 

- 

the parties, we are satisfied that th 

Original Application is not maintainah. ; 

because the University of Roorkee/I,I.T. 

Roorkee has not been notified to ha 

to the jurisdiction of the Centra 

Administrative Tribunal.This Oriç 

Applic'-4 	s ar 

Costs. 

Lespondents and also to the Secretary tc 

the Govt. of India in the M1nistrr 

Resource Development( Dar1mient 

Secondary & Higher Education) Shar L 

New Delbj-110001 with reference to 

Ministry letter 

dt.04,09.200'. -P 
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Pree copies of this order he also 

given to the Advocate for the Applicant aod 

Mr.S.B,Jeria, learned Additional Standin 

CcunEil apeaxing for the esrondentS. 

97/ 

-;7 V/ 

62--- 


